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HIGH COURT OF MADHY A PRADESH :JABALPUR

# MEMORANDUM/
2534 el 11 |
N L2338 i Inbalpur, dated.. ... Ses/2007.
i-15-20/04 o L '
lo. ; - | ’
The Dislict & Sessions Judge, ' '
HOSFIBWESHaAd L e,
' *#%t'

Hon'ble the Chief Justice constituted a Committee headed by
Hou'ble Shri Justice S.8. Jha to give suggestions regarding working of
subordinate Courts and to. suggest measures to plug all valnerable arcas of
cortuption amongst the siaff in the High Court as well as in the subordinate
Courts and Committee gave its recommendations. These suggestions were
aiso discussed i the Disirict Judges' Conference held on 31-03-2007. With a
view 1o ensure compliance of the recommendations given by the atoresaid
Comuutiee, the following instructions are issued for strict compliance:

. Board dsary shalf be maintained regularlv, The cases listed on
that date shail be filled 1 Boeard Diary with subsequent dates
fixed by the Court, by the Reader of the Court on the same date.
Foines m the Board Drary shall ot be ient moﬂmp!cte for the
neAl day. Kule 117 of the Civia Court Ruies & Orders and Rule
j2 ot ihe Rules & Orders (Criminal) should be followed and
work of fiang of next date of licaung shall not assign to Reader
ot Cowrt.

7 fhe amount of Hime rocovered shall be sinctlv checked by the

Presigitg Ofticer of cuch court, as well as by the concerned
mmstenial otheer aviborzed by the [hsinict Jndge on his
deball. Any lapse on ine pati of Presidmg Otlicer & mnusienat
statl shall be viewed scriously and the Dystrct Judge shall take
appropriate  action gguinst the concerned Presiding Officer &
nimstenal staff.

3. Attenton of District Judges is invited to Rule 285 of the Rules &

Orders (Civil) and insiruciicns issued thereunder, regarding
requmsiion of the record of fower Court. 111t 11 15 necessary to call
ihe entire record, it should be walied on the daie of heanng and
the Presiding Officer shall ensuré~that records are sent back to
tower Couri as soon as possible before the next date of hearing
fixed by the tnal Court. Simuarly. whea an apphcaton tor
transfer of cuse or appeal 15 fiied, the practice has deveivped that
withoit fookmg inio the pronnds in the apphcatons. records of
the court arc requisiiivined. T he prachice must be siopped and
only o 2 case where it 1s necessarv. record be called on the date
of ircarmg and shouaid be sent back inuncdiately.




Hi2lE

The ‘appcllate/revxsxonax Cout. momd reiam
record only if found.al

reu{rd o the. subordmate C
Hafzdfﬁeamg SR

Jefore cntertammg af%’w' O ag
Lbc w»monal Court must cnuure hat L

;sa"blc or oot Zad only" th'e_r eaﬁe&‘, 1
turther steps 1 may be takzn te

the 1ower Courts

61‘?‘1"

The Dtstrlct Jadge %hﬂh]d ey r
T Rule” 38’7’ 61 imf‘\uadhya

sent within time a3 specified unde _
Pradesh Civil Court Rules. 1 monthly returos, }1&]1 “yearly
returns and annual statem: qits are not. received: wﬂ:hm. the

‘.smpulated time, action v wxll b* mmated agatmt the detan!tcr

upply certmed coptes at tb

Fvery en endeavor shall be magde to §
carliext but not [ater than 30 days from the dateof %
crnhcd couyis not supplied by the. Cﬁpymg

apnhcauon It
Section w ithin 10 days from'ihe Gate of appiication, then

1 be brought m t} }"’ notice of Instrct 1udgc with the
Felevani rules of ‘Kuies & Orders

S ‘mcnon\ 1>~.lmd bV tfu:ﬂm% Court
Y & (v7-06-1074 should be

matier sha
ad XA quclUU\l

' 'A Vwmm alvand m

1ot ? %
‘1(_ LA 1,""JA

Ihe Dhstrict a Se ssions’ Ji -3

m of e C\)urta um ‘accordmg 1o° mdca & Orders

m»pwlu
(Cawvlh & © ‘rromnal).

Nazarat, Maikhapa and Copving

Section shouid wacry oul regular lllpr\.“O]l with a view 1o
check (all- sort of pendcuw and nregulanfies. Each Judicial

GiTicer should nspect his Cou ﬂ eve - momh xcguurw

I'ne ofticer In-charge ol

fricers should’ make phvswaj verttication of
the pending cases i Li;hcu Courts twite a year, for the period
endma on 30th June and ﬂ*‘f [)ec;mber respectively. Report
of each Couri in s regard shall be ‘submiited o District Jude
and Distrist Judges shall send their report to High Court till

1 5th fuly and lSth lnnu'lrv re%pecmvcl'v

Fach “udicial O

[yeclaration of mos
from emplovees by ihe Dis

M P Cawl Services t(nmlmn Rnlcs 1963

i

i1 | hanet hudee reels th:t

Lolained i 1he Distiscl and slnuum LE irans

ourside the [rsincr, he should m
Leasons W this effect o the lngh Court.

bsolutely necessary ‘and may return the- T
ourt dnd mll it back, only on the

'.'. rt(}”

ge' shal} carry out regular vearly

ible and immovable properties be taken
frivt Judge in view of Rule 19 of

a mmcmar emplovee should not be
sfeimed and posted
ake recommendanons wath

m@@o'oodgg.."

oy
- |

v’“
| "

» O C C

I

&£
e ¥

P

P

o

.(
.i.
3
o



ABH -

13. - Judicial Officers & employees, who are not residing at thc

District Head quarter .or outlying stations (Tahsil) and

_ communng daily to their work place and returns to their home:

town in the evening be checked, as it adversely affects the

workmg of the Court. If employee is not residing at his

he ter_and. receiving H.R.A., then suitable steps for
recovcr\« of H.R. A. should be mmated

14, Clerk/Reader of a Court shall be transferred after their
completion of period of three years of his posting and he shall
not be reposted in the same Court before completion of period
of three years.

15. The efforts be made for computerization of aIJ the courts in
order to eradicate corruption by strengthening the system.

16. If the District Judge finds any lapse on the part of the Clerk of
Court. Deputy Clerk of Court and staff, he should send a
report to the High Court for taking appropriate action.
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17. Other duties responsibilities entrusted to the District Judge and
other Judicial Officers under Rules (Rules & Orders Civil &
Crinunal) and circulars of the High Court, shall be strictly
discharged by them. On failure to perform any duty or comply
with any Rule of the Rules and Orders (Civil or Criminal), the
officer concerned shall be held liable.
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18. I, complaints are received regarding ! corruption of
employees. 1t will be presumed that concern District Judge 1s
not effectively monnormg the supervisory work, over the

staff.
You are, therefore, requested to take necessary steps in the

(K.C. SHARMA)
REGISTRAR GENERAL

matrer.
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